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(OUT CONTACT SECTION) 
Mumbai. the 26th October, 2(11)4 

S.O. 2865.-1 n exercise of the powers conferred by Section 27 of the Atomic Energy Act, 1962 (33 of 1962) and all 
other powers enabling him in this behalf, and in partial modification of the Notification No. 18/1 (I)/2000•ER/2507 
dated 20-6-20i in, the President is pleased to direct that the regulatory and safety functions as envisaged under the said 
Act with resimt to all the projects/facilities/plants based on technologies developed by the Bhabha Atomic Research 
Centre ( BAR (:). which %vould eventually be operated by organisations other than BARC, shall henceforth be carried out 

the Atomic Energy Regulatory Board (AERB) from the design review stage onwards. on the basis of specific requests 
from Director. BARC. front= to time. 

IF. No. 18/1/4/2004-ERJ 
K. PADMANABBAN, Under Secy. 
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